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Rise in Price of Paper

1936 SHRI MOHINDER SINGH 
SAIYANWALA Will the Minister of 
INDUSTRY be pleased to state

(a) whether it is a fact that a 
warning has been given to the paper 
industry to behave itself regarding 
price rise and irregularities in pro-
duction;

Cb) whether some discussions with 
the industry weite held in this re-
gard; and
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(c) if so, the results thereof?
THE MINISTER Or INDUSTRY 

(SHRI GEORGE FERNANDES*: (a)
to (e) Although there is no statutory 
control on prices of paper, Govern-
ment have been discouraging the in. 
dustry from resorting to unilateral in-
crease in prices without adequate 
justification Government’s unhappi-
ness at the pnee increase effected by 
some mills without consulting Govern-
ment was conveyed to the paper indus-
try at a meeting held in January, 1978. 
By and large the industry has abided 
by Government’s instructions but cer-
tain mills have tried to justify the 
price increase Government has 
stressed that the 1977 price level should 
be restored before the question of any 
revision is considered The reaction 
of the industry is awaited before Gov 
emment takes suitable regulatory 
measures to control the price situa-
tion

#sft vY RITB % *TT«|
s^rrt wfwwft % 4T  ̂ w v t a

1937. *ft *arn fa f  • ttt

7 faFfT , 1977 
% IMHlPw SHFT WW 2941
% ?ra£r% q? snrra f t  f m  t^*t 1% 

( t )  *ET>- WfSWEt ?FT STCfT

) '*Mdl T̂TVT7" % T̂tTT % WT% 
% WT SRFT f t  *rf ,

(»T) «wrr fl<HKIT TT fV̂ TT <TTV7W-
arnjft % wrtfewŝ  Tt sAvymfr *̂r t  
t t ^ tt  t  w f a i
gifow f t  t t  f p ,

(^ )  qfa Ijff, ?ff T̂ T 5TT if tr
% f rw f r  ^  w  <rt  w j iw t

f t  sntnft 7

tgym  sramr *WV («fV *rtw 
$**i o tN p i^ ) : (T ) t f t r  («r) *fr- 
TT^rr^r % vrf^rt f t  %srr w f
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Reunification of Nagas, Mi/o and 
Manipuri People into States of their 

own

1938 SHRI PURNA SINIIA Will 
the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether there are demands 
from Nagas, Mizos and Mampuris of 
the Stale o f Nagaland and Manipur a s  
also ol Mizoram for unification or re-
unification of Naga, MIzo and Manipur) 
peoples into State of their own;

(b) whether Government propose 
to accept the demands of the Nagas, 
3*03 LS—4

Mizos and Manipuris to put their res-
pective races and tribes within States 
of their own on the basis of their dif-
ference as distinct ethnic groups; and

(c) if so, when0

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF-
FAIRS (SHRI S D PATIL): (a) to
(c). Vauous suth rWi *nds have been 
leceived ftom  time to time. How-
ever, the Government is at present 
not seized of any proposal for the ie- 
oipcim atioii of Slater

Directive to States for Reservation in 
Services

1939 SHRI G Y KRISHNAN: 
Will the* Minister of IIOMB AF-
FAIRS be pleased to state*

(a) whether some Slates have re-
served quota tor Scheduled Castes 
and Scheduled Tribes m Government 
services;

(b) if so, the names of such States 
and the percentage of quota so re-
served,

(c) whether any directive has also 
been issued from the Central Govern-
ment to the States in this regard; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI S D PATIL)- (a) and (b). 
Reservations m State services ia a 
matter within the competence and 
jurisdiction of the respective State 
Governments The Central Govern-
ment arc dWdie that m &evQral State 
Governments) reservations have been 
provided in State services for Sche-
duled Castes and Scheduled Tribes. 
Complete and up-to-date information 
m this regard is, however, not readily 
available.

(c) and ( d ) .  Reservations t o  
Scheduled Castes and Scheduled Tri-
bes in t h e  s e rv ic e s  u n d e r  the State 
Governments being the concern of 
the respective State Governments, in 
terms of Article 335 read with Article




